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3UDGEPE NT (ORAL)

(By Hon*ble Mr. 3ustice V.S. Ralimath, Chairman)

It is brought to our notice that the Union Public

Service Commission has informed the respondents that they would

be in a position to hold the DPC in October, 1993 and it is

only thereafter that a decision regarding regularisation has

to be taken in the light of the findings of the DPC. In these

circumstances, we consider it proper to record the undertaking

of the respondents that as soon as the findings of the DPC areregarding

received, they would without undue delay take decision/regularisation

in the light of the findings of the DPC. These proceedings are

accordingly dropped.
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